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BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH, BHOPAL 

 

 Original Application No. 72/2023 (CZ) 

Original Application No. 870/2022 (PB) 

 IN THE MATTER OF: 

 

Mahadev Singh        …Applicant 

Versus 

State of Rajasthan & Ors.       …Respondent 

 

    FACTUAL REPORT ON BEHALF OF AMICUS CURIE  

Most Respectfully Showeth: 

1. That the Hon’ble National Green Tribunal appointed undersigned as 

Amicus  Curie vide Order dated 07.08.2023 to assist the Tribunal in 

aforesaid case. The Hon’ble Tribunal also instructed to amicus curie 

to visit Udaipur inspects the sites and prepare his own reports and 

submit it to the Tribunal for the perusal.   

 

2. That the Hon’ble Tribunal fixed following grievances as raise by the 

complainant.  

 

1.  Illegal encroachment and construction on grazing land and 

Baghela Pond by filling it with debris.  

2. Cutting of hills & trees and trucks full of debris is dumped into 

pond in front of Munwas School.  Few hotel owners have 

constructed building by filling a portion of pond by discharging 

waste water into Pond.  
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3. The natural source of water coming to pond have been closed for 

construction purposes by Valencia Resort. Sarpanch has 

constructed houses in grazing land. Munwas dairy is a fresh 

example.” 

 

3. That on the basis of grievances, undersigned visited first at Valencia 

Resorts on 27.08.2023 and photographs taken during the inspection of 

sites. During inspection a Lease Deed handed over by Mr. Rakesh 

Bhardwaj, care taker of Valencia Resorts. The copy of Lease Deed 

dated 03.10.2022 annexed herewith as ANNEXURE-AC-1.  

 

4. It is pertinent to mentioned that after completion of the inspection, 

photographs not provided at the moment as ensure that all 

photographs shall be sent through email. The original copy of visit 

proceedings dated 27.08.2023 annexed herewith as ANNEXURE-AC 

-2.  

 

5. That photograph sent after one and half day of inspection and 

undersigned was surprised while seen the photographs as many 

relevant photographs were missing which were taken on the 

instruction of the undersigned.  

 

6. That undersigned raised objection regard to irrelevant photographs 

sent by the official of RSPCB. The copy of the email dated annexed 

herewith as ANNEXURE-AC -3.   

 

7. That the undersigned again visited Udaipur on 14.09.2023 and told 

officials that the all photographs must be provided just after 

completion of the inspection of the sites. The original copy of visit 

proceedings annexed herewith as ANNEXURE-AC -4. 
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8. It is relevant to mentioned that at the time of visit at Udaipur on both 

occasion, I called complainant Mahadev Singh many times on his 

mobile no. 8388922021, but neither taken my call nor call back to 

undersigned. 

 

9. That on my second visit dated 14.09.2023; I inspected all sites as 

grievances fixed by the Hon’ble Tribunal. On the basis of factual 

position seen by undersigned, submitting this report under different 

headings:   

 

10. That in view of various grievances it is necessary to explain all issues 

under following headings:- 

A. VALENCIA RESORTS (MOMENTOS BY ITC EKAAYA 

UDAIPUR): I visited Valansia Resorts alongwith officials of RSPCB 

and taken photographs of various locations and observed under 

following:  

(i) Obstruction of natural source of water:  An illegal wall was 

constructed on catchment area and obstructed natural source of water 

flowing from hill area. Please find photographs as ANNEXURE-AC-5. 

 

 (ii) Illegal encroachment on grazing land and catchment area by 

obstructing the natural flow of water. Please find the photographs as 

ANNEXURE-AC-6. 

 

(iii) Illegal construction of bridge over natural flow of water to connect 

two private properties. Please find photographs as ANNEXURE-AC-7. 
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(iv) Illegal construction of Anicut more than maximum height by 

stopping natural flow of water.  It is submitted that as per information 

given by the concern officer that Anicut was constructed by SEVA 

Mandir, an NGO, however, obstructing natural flow of water with 

purpose to create lake view for the private party is gross violation of 

Environment protection and conservation. Please find photographs as 

ANNEXURE-AC-8. 

 

(v) Illegal construction of Road about 4 KM by cutting hills and trees 

and obstructing Natural flow of water on grazing land, catchment area. 

It is relevant to mentioned that as per information given by the Regional 

Officer, RSPCB that road constructed under the scheme of Pradhan 

Mantri Sadak Yojna, however the same was constructed with violation 

of environmental terms to provide benefit to a private party i.e. Valencia 

Resorts. Not for the public convenience. Please find photographs as 

ANNEXURE-AC-9. 

  

Observations: It is observed by the undersigned that the Valensia 

Resorts (Mementos by ITC EKAAYA UDAIPUR) violated the laws of 

Environment by illegal construction and encroachment on grazing land 

as well as catchment area. The undersigned also observed that 

construction of building, bridge by cutting hills are gross violations 

against protection of environment and conservation.   

 

    B. BAGELA POND: I visited Bagela pond alongwith Tehsildar, 

Badgaon and RO, Udaipur and observed under followings: 

 (i) Illegal encroachment and construction on grazing land. 
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(ii) Filling of pond with debris on BILA NAAM SADAK and dumping 

debris in the pond in front of Munwas School. 

 

(iii) Construction of illegal wall by filling portion of pond by owner of 

adjoining land owner. 

 

 (iv) Discharge of waste water into pond by Hotels and Resorts. 

 

The photographs annexed herewith as ANNEXURE-AC-10. 

 

 C. MUNWAS SCHOOL: I visited the place on identification  by the 

Tehsildar, Badgaon and observed that some part of pond area 

encroached by the owner of connected land, however,  as per 

information given by the concerned officer, said portion of pond was 

taken under possession by the administration under the provision of 

section 91 of Rajasthan Tenancy Act ,1955.  Please find the Photographs 

as annexed herewith as ANNEXURE-AC-11. 

 

 D. MUNWAS DAIRY:  I visited the place on the identification by the 

Tehsildar, Badgaon and observed that the construction was done by 

cutting the portion of hill area; however encroachment was removed by 

the District Administration. Please find the Photographs as annexed 

herewith as ANNEXURE-AC-12. 

 

E. BHEEL SAMAJ COMMUNITY HALL: I visited the place on 

identification by the Tehsildar, Badgaon and observe that community 

hall was illegally constructed from the MLA fund by cutting hills and 
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trees. Please find the photographs as annexed herewith as 

ANNEXURE-AC-13.     

 

11.  The said factual report is being submitted to this Hon’ble Tribunal. 

 

 
MUKESH KUMAR 

Advocate 

(AMICUS CURIE) 

DATED: 27.09.2023 

NEW DELHI 
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ANNEXURE-AC-12 

PHOTOGRAPHS OF MUNWAS DAIRY 
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